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Less Wages paid to Indians by British
Shipowners -

*462. SHRI JYOTIRMOY BOSU:
SHRI N. E. HORO:

Will the Minister ot SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it has been brought to
his notice that the British shipowners
have been systematically employing
Indian ratings as cheap labours;

(b) whether Government are aware
of a New Statesman article (London)
discloging recently that legally sanc-
tioned racial discrimination by British
Shipowners hag deprived Indian sea-
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farers of more than 200 million pound
sterling wages over the last four and a
half-years; and

(c) if so, the facts thereof gnd the
action taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.-
DRA PATIL): (a) Indian seamen
including those employed by British
shipowners are registered with Sea-
men’s employment Offices at Bombay
and Calcutta, under the Directorate
General of Shipping. They are engaged
from a common pool on Indian Articles
of Agreement and their wages are
settled by the National Maritime Board
(NMB). It is, therefore, not correct to
say that Indian ratings are employed
by British shipowners as cheap labour.

(b) Yes, Sir. It is understood that
the figure of 200 million represents
the differential in wages of all non-
European seamen and not of Indian
seamen only.

(c) The wage terms and service
conditions of all Indian foreign-going
ratings (seamen), whether serving on
Indien flag vessels or foreign flag
vessels, are decided by National Mari-
time Board. This is a bipartite machi-
nery comprising representatives of
Indian seamen and shipowners. British
shipowners are also associated with the
Board since about 6,000 Indian seamen
are employed on British flag vessels.
The question of any racial discrimina-
tion gagainst Indian seamen does not
arise because they are based in India
with entirely different standards of
living and covered by N.M.B. agree-
ment.

SHRI JYOTIRMOY BOSU: Sir, have
you heard the reply carefully? Since
the Indians are accustomed to have a
low calorie diet of 2200 calories per
day, they should not have a diet of 3500
calories per day! That is the sum and
substance of the reply. This is one
of the worst conspiracies which has
been revealed by New Statesman in
Britain that the British shipowners,
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the Indian Government and the Indian
shipowners and other interests join
hands to see that the Indian seafarers
are exploited for all times to come.
They have been xploited all along and
they must continue to be exploited!

“New Delhi's opposition to wage
equality is said to be due to fear that
it would cause reverberations
through the rest of the Indian
economy.”

The hon. Minister's reply has confirm-
ed what is stated in the New States-
man.

“An Indian seafarer gets a weekly
wage of 13.15 pound compared with
64 pounq for the British counterpart.
The Inc‘an works the longer week
(four hcurs extra) and spends more
time at sea—often 9 months without
leave.”

Has the hon. Minister reaqd this article
in the New Statesman which was pub-
lished roughly on 10th November in
Britain? Then it says:

“In its evidence to ‘ENDS' the
Government of India was reported
to have opposed wage equality also
on the ground that Indian ratings
might no longer be used.”

If this is true, what action does he
propose to take to end this discrimina-
tion. This is a sort of racial discrimi-
nation which in Europe meang non-
whites. Therefore, are we going to
encourage this?

SHR1 VEERENDRA PATIL: So far
as this matter is concerned, 1 want to
make it very clear that this is a matter
between the seamen’s union and the
ship-owners to decide about wages.
There is the National Maritime Board
which decide wages not only for the
seamen working on Indian ships but
alsg for the seamen working on other
foreign ships. They decide once in
two years. They have decrided that
the Indian seamen should get so much
per month and according to that they
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are getting. Now, it is only a matter
between the seamen's union and the
ship-owners. So far as this matter is
concerned, Government do not come
into the picture. It is not correct to
allege that Government is a party to
this. Government is not at all a party
to this,. We will be very happy if
seamen are prepared to accept the
wages that the British ship-owners are
giving to their counterparts, We have
absolutely no objection at all. But so
far as the wages are concerned, it is
true that whatever wages the British
seaman are getting, the Indian seamen
are not getting the same. But the
Indian seamen's union have said that
they do not want to get the same
wages as the British seamen are
getting. They have got their own
difficulties. The Indian seamen's
union and the shipowners have opposed
the wage equalisation for the follow-
ing reasons:

1. It will result in building up pres-
sures for corresponding enhancement
in the wages of Indian seamen emplo-
yed on Indian vessels. This demand
cannot be met. As Indian seamen
employed both on Indian and British
flag vessels are drawn from a common
pool, it will create two distinct wage
levels for the same categories of em-
pPloyees and result in serious tensions.
As Indian living conditions have no
relevance to the living conditiong in
UP, payment of an exceptionally high
wage to Indian seamen employed on
UK vessels will distort out wage struc-
ture. :'m!g: v
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2. The wage equalisation will be
used to ultimately throw out of
employment nearly 6000 Indian sea-
men working on British flag vessels,
ag this level of wage will rob the
arrangement of its attraction in favour
of the Indian seamen.

For these wto reasons, the seamen's
union feel that they should not accept
the wages that their counterparts are
getting.

SHRI JYOTIRMOY BOSU: I must
thank the hon. Minister w‘;’f.hat he has
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(Shri Jyotimoy Bosu)

confirmed my apprehension that the
Government of Indis and the ship-
owners, the capitalists, gre one with
the British ship-owners and the British
Government, (Interruption) Trade
unions will never oppose increase ia
wages. May I know whether he is
aware of the facy that Mr. Sam Mc
Cluskie, Assistant General Secretary
of the National Union of Seamen of
Britain has said “the Indian Govern.
ment told us the British rate would
make the Indian rating as well paid as
a8 “brain surgeon”. One international
transport workers federation official
recalled a wage dispute in a British
port involving an Indian crew, where
the Indian High Commissioner rang
to ask why they are stopping his
chaps from getting higher wages.
This has appeared in the Ntw States-
man. I would ask the hon. Minister
whether he is aware of the fact that
the Labour Government in Britain
had takep steps to equalise the re-
muneration of the coloured Sea-
farers with the white sea-farers, but
with the advent of the Conservative
Government, headed by Mrs. Margaret
Thatcher the whole thing has been
shelved. If that is so, what proposals
has he to see that there is no dis-
crimination in remuneration on
grounds of the colour of the skin?

SHR] VEERENDRA PATIL: I have
made it clear that thig is a matter
between the seamen’s union and the
ship-owners. So far as the UK Gov-
ernment is concerned, I agree with
the hon. Member that it has taken a
stand that there should be a wage
equalisation and that there should
of no discrimination. So far as we
are concerned, the hon. Member is re-
peatedly saying that we are a party
to this. I emphatically repudiate this
allegation. So far as the Government
of India is concerned, we have abso-
lutelv nothing to do with this
problem.

DR. SUBRAMANIAM SWAMY: It
is a silence of conspiracy.
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SHR} VEERENDRA PATIL: This
is a problem between Seamen's
union and the ship-owmners. If the
seamen's union are not prepared to
accept higher wages, I have no power
to force the seamen's union to accept
higher wages. If they sqy ‘“‘we do
not want higher wages”, then what
can we do?

SHR! JYOTIRMOY BOSU: I had
also asked whether the Indian High
Commissioner had telephoned the
National Seamen's Union in Britain,
The hon. Minister cannot answer
that question without consulting Shri
Narasimha Rao. if he wants, he can
ask for notice.

SHRI N. E. HORO: In the Gov-
ernment reply it is very clearly
stated that there is discrimination
in the wage structure and other
service conditions. But the Minister
has repeatedly stated that it is a
matter between the seamen and the
ship-owners. But this is a question
which should be our concern because
if there is discrimination between
non-European and European seamen,
it calls for rationalisation. After
hearing the views which have been
expressed here, I would like to know
from the Ministey the intentions of
the Government and whether they
will take up this matter with the
appropriate authorities so that equali-
sation of pay ig restored between
Europeans and non-Europeans.

SHRI VEERENDRA PATIL: I have
already made in very clear and I
have only to repeat the same thing.
The Government of India do not
come into the picture at all. The
Government of India have no power
to force the seamen’s union. If the
seamen’s union: are not prepared to
accept higher wages, what can I do.

SHRI NIREN GHOSH: 1 would like
to know from the hon. Minister
whether it is g fact that sometime
back the British ship-ownerg offered
to pay equal wages tp the Indian
seamen but the Government of India
intervened and said “if you take that
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monay, Yyou hlve to depont the
differential with the Government of
India; if you do not do that, you
would not be registered: we will ot
allow your registration”, That is
how you have made a misleading and
erng statement in the House.

SHRI VEERENDRA PATIL: I am
very sorry that the hon. Member is
not fully informed. At no stage
have we said that we are against this
equalisation of wage.

SHRI NIREN GHOSH: This hss
appeared in the Statesman.

SHRN VEERENDRA PATIL: The
hon. Member is going by whatever
has appeared in the Statesman. The
position is that the Indian ship-
owners and the seamen have adopted
a common approach: it has nothing to
do with the Government of India.
They have evolved a common
approach. The Government of
UK have ,adopted the policy
of equalisation of wage. Thelr
approach is that the National Marl-
time Wage Board rate Would be
payable to the Indian seamen, who
are employed on Indian or foreign
vassels and any differentiation bet-
ween the NMT wage rate and the
hlgher rate on foreign flags would be
funded to the Indian Seamen’s Wel-
fare Fund. Tt is the decision of the
gseamen, viz, Forward Seamen's
It is not ours.

SHRI M. M. LAWRENCE: Sir, here
the Minister said that trade unions
have agreed with the Maritime Board.
My question is: (a) Is it not a fact
that only one section of the workers
are represented in this Maritime
Board? (b) Is it not a fact that an
organisation which represents the
seamen, viz., Forward Seamen's
Umon have repeatedly requested the

Government to end this discrimina-
tion?
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SHRI VEERENDRA PATIL: When
1 say, Seamen’s Union, I say the
recognised Seameén’s Union. I do not
kpow how many unions are.here. R
®hiy are’ not récogmised, T cannot
take cognizance of them.
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Vector Controj _ Research Ceatre,
Pondioherry

*°463. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) nature of activitigs carrieq on
by the Vector Control Research
Centre, Pondicherry;

(b) what are the antecedents of
the present head of this centre;

(c) whether it has been alleged
that funds of the Vector Central Re-
search Centre have been diverted only
for the development of Biological
agents:

(d) whether it has also been al-
leged that biological agents like
Serraia Marceena is being intensively
studied and all the results of the ex-
periments are supplied to foreign
agents without the knowledge of the
Government of India; and

(e) if so, what are the details
thereof.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR! NIHAR
RANJAN LASKAR): (a) to (d). A
statement containing the required

information is laid on the Table of the
Sabha.

(e) The question does not arise.
Statement

(a) The Vector Control Research
Centre, Pondicherry is engaged in re-
search on , contro} of Vectorg of
malaria and filariasis with the ob-
jective of finding an effective method
of controlling them.

(b) The’ present héad of the Centre
hbs been with the Indian Council of
Medxcal Research sinceé 1953, He has
been associated with' the Virus Re-
search Centre of the Council fromw
1953 to’ 1970, with the ICMR/WHO
Research Umt on Ganetic Control of
Mosquitoes from' Juhe, 1970 to Juné,





